Hon'ble Mr. T, L. Verma JM

-*_'- . - !—' .-

ORIGINAL APPLICATION HO_e€7 /89

.1.-!;.-.iall---ii'iiillntuinot.-.

Dnicn of Indla through D. R. M.,

central Railway, JHALAY Jhansi.

| e e e ~-Applicénts
| C/A 8ri G. P. _grawal
Ver sus
1 ;
], Sri Devi Dayal *“ishra s/o Naraln “as
r/o 281 Azadeun, Sipri Sazar,
Jhansi. | = === = = = = = = Respondents
oy c/R Sri
__ORDER  (oral)
By Hon'ble Mr, S, Das Cupta AN
‘ This @nplication has been filed by

L ~ = &
| Union of Indla chellenzing the order dated 1038108

by which the anthority under the payment of vages

Act ayarded & sum of %.4229.30 together with 10 £1
compensation o= .




the csse of K. P. Gunta V/s Pontroller of Frinting
and Stationery that the a pellate jurisdiction of
the Distriet Judge under section 17 of the payment
of wares Act hzs not been ousted by any provision of
the Administretive Tribunals Act. 1t is, therefore,
clear that the mplicant had e statutory remedy
avallable, which they did not exhaust before filing

this Q. A.

4, | Inview of this, the present O, &, is
not maintainable znd it is accordingly A smisced.
Nothine in this order, however, shall preclude the
aoplicants from filing an anpeal, 1f sO advised

be fore the anpropriate Forum.
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